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central administrative tribunat
principal bench ™^®^nal
NEW DELHI.

OA 122/99

New Delhi this the 23rd day of March, 2000
Hon'ble S„,t,Lakshmi Swamlnathan, Me„,ber (j)
1.Heera Singh S/o Bulaki

2.Harswaroop S/O Shiv Lai
3.Jai Prakash s/o Sharnlay
4-Nanhe s/0 Nainu Singh
S.Jagrup S/O Hardev Singh

^  ̂sidents of 227,SoniaVihar, Deihi-94 )
(By Advocate Sh.D.K.Garg: learned

proxy-^'lj^seJ
Sh.T.C.Aggarwal )

Versus

1. Union of India
through Secretary, Ministry of
Railways, Railway Bhawan,
New Deihi-1

Railwayaaroda House, New Deihi-1

Railway Manager
orthern Railway, Moradabad(up)

Sh R.L.Dhawan, learned
rJv proxy counsel Ms.Sumedha Sharina )

order (orat.'>

•

]1

Applicants

• Respondents

(Hon'ble Smt.Lakshmi Swaminathan, Member (j)
The applicants claim that they have worked as casual

labourers with the respondents but have been disengaged. Accor
ding to them they have.made several representations to the

respondents^regarding their appointaent in Group 'D' poste or
es regular/labourers but they have not received any response
from the respondents. Hence this oA. They have also relied on
the letter issued by the respondents dated 11.12.1996 containing
a direction to absorb about 56,000 casual labourers on roll as
permanent employees of different Railways. They have submitted
that in spite of this letter and further action having been
k n by different Railways to absorb casual labourers, they

hate not been absorbed in Northern Railway which is contrary
the letter dated 11.12.1996. They have submitted that the



They h Railways,hey have also slated ihat their na^es have been entered In the
^tve Casnal Lahour Register hy the respondents. The „aln

prayed tor by the applicants, tive m nutter. Is that an
appropriate direction may be given to the
the„ e W respondents to re-engagebh^ and absorb them as permanent employees ot Northern railway.
2. The applicants have also fliecv1?A 123/99 praying for being
allowed to file a ej

The res d -PPU^tlon on behalf of the five applicants,pendents m their reply have taken an objection to the

r;:;his name appears at Serial No.151 of bCbk In the b„it cpwi/.Bb.
ey have further sutaltted that the seniority list of the Unit of

CPWI/I^BD was also suoolied t-r-. =. i •
, ^ applrcant 1, and he was also Informeda  hrs Claim for re-engagement win be considered In his turn
Strictly as per the said senioritv i i c;4- ^

Ibst. AS regards the applicants
.3 and 5, their seniority numbebs^e^eat Serial 53,54 and 7
respectively^ In the seniority list of CP„i/Amroha. They have also
aubmltted^that as regards sh.Nanhe s/0 sh.Nalnu Singh, applicant 4
there Is/name of one Shrl Nanhe Singh s/0 sh.Lakhwa who Is regis
tared at priority No.64 but according to them, applicant No.4 had
not worked earlier wi+-V.«rxier with them as per their records.

in the rejoinder filed by one of the applicants, namely,
Sh.Heera Singh applicant No.l, there Is no specific denial of the
facts as mentioned above and In particula:/^'fe«nce to the details
regarding applicant No.4, Sh.Nanhe. m the cironm==^

XII T;ne circumstances, the
Claim of applicant 4 Is liable to he rejected Taklno • .

Taking into accountthe facts and circumstances of the casp 4^ u ^
t-.herefore, ma 123/99 forling a joint application is allowed only in resnect of a

1  J ^ ^ J-Ii respect of applicants/  / an 5j excluding applicant No.4.

4. The respondents in their reply have submitted that/o^her
our applicants, namely, appHcants 1, 2, 3 and .5 • hav. b^n placed

the priority llst3/,cbR In two Units CP«^BD/Coha. They have



-3-

al=o submitted that the instructions issued by the Railway Board
...........

they have to wait fnr »- 4-,for therr turn as per their priority in
the seniority list of the unit concerned for the
re en„;= - f^=ts and .< purposes ofg geraent. m the/circumstances the stand of the res
r-iirar, i. 1- ^ ' " respondentscannot be faulted,

5. In the result tte oA is entitled to succeed and is
fsposed of^noting the above state.„ent3of the resnonde ♦ v,

the applicants would be re enoa d ' " t at
-  re-engaged and absorbed as casual

labourers in accordance with thai- ^ ._ . • ^ priority in the lclR intherr turn^ excepting applicant .No.4, :-in their respective units.

Parties to bear their own costs.

(Smt.Lakshtii Swaminathan)
Member (j)
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